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IN THE CENTRAL ADMINISTRATIYE TRIBUNAL: HYDERABAD BENCH:AT HYDERA!

oLa. N W e 1990 | Date of Order: 14-3-1990.

Batueen:i=

. L ..Applicants,

an d

1.The Union of India, ropressnted by Secretery to Sovernment, Ministry
of Home Affairs, Department of psrsonnal, New Delhi=110 001.

2. The Union Public Se réﬁpe Commission, rapres sented by its Secratary,
Dhoglpur, Shahjuhan Road, New Delhi.

ke G T e it

FOR THE APPLICANTS
“ifbﬁ THE RESPONDE NTa . Mr, N,Bhaskara Rao, Addl CGSC.

e

CORAM: THE HON'BLE -MR.B.N.JAYASIMHA: VICE CHAIRMAN.
THE TRIBUNAL MAUE THE FOLLOWING GRDER:~\

Admit, Subject to the applications of the applicants foo
Civil Services préliminary Examination, 1990 beihg rgoeivad in the ’
office of the 2nd respondent before the last date prescribad for
ragocipt of thé applicatiaons viz., 14=-3-1990, the respondents shall
entertain the applications and process the same pending further ordors.

" Notice to ruspondents raturnable u;thln 51x uecks Bust

the main applicatiofi after six waeks along with 0.4, 204 of 1990.

1QSGJRT GFFICFR

1. The Secretary,(Unlon of India)to chc;nmmnt leastry of Home { Fi)~
AfFairs, Department of personnel, New Delhi-11C 001.

2, The Secretary, -Union Public service commission, Ohoulpur ,

Shahjuhanroad, New Road,New Dﬁlhl.

3. One copy to MI.D (\MLM \3_&9\'1 %‘CU"-N_JJRJ (AN d@“

4. Onz copy to Mr.N.Bhaskara Rao, Addl. CGSE,CAT Hyderabad
5. Dne spare COPY. .
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To:

1 The Sccratary to Gnvarnment (Union of India) Mlnlstry of Homa
Affatrs, Dapdrtmentxoﬁ.pecsdnnel New Delhi-11Q 001.

2. The Secretary, Union Public Service Eomm13310n, Dholpuf,

Shajahan Road, ‘New Delhd. : .
&’:gg Copy to MrP.N,Ram-MoRaf Rao, hdvocate, “Brindavan Apartments,
kdlkSpDDl Hy rabad : ' . .

. Ona copy to Mr.K. Sudhakar Redd/, Advocate, N-14, IIIrd Floor,
ﬂblds Shopping complex, Near Emarald Hotal, Ablds, Hyderabad 1o

ne opy_to Mr.¢D.Madhava Redd@y; fgvoate,—A= 11F~JJJ@6’FL¢Ur,
: ﬂbl&g Shopplﬁb complaxr!ﬂéar Emerald Hote l»’hblds Hyderaﬁ”ﬁ”ﬁﬂﬂ 001,

é} One copy to Mr,Naram Shaskara Rag, Addl.CGSC,CAT Hyjerabad.‘
e One spare copy,.
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IN TH?_CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:AT HYDERABAL,

"'“B;ﬁENoii\QL-o? 1990 . Date of Order: 7-5-1990 ?/4
Betwsen:~ - . m@.&-@ @V,V-S- ﬁﬁw .
- L. 5*)@*1' A S’G\AM\L;M“ (‘?"') gl- Vidwans . .Applicanteﬁ p

@ ,@LaA-g,&nﬁfky~w|§3 Q-ﬁ*“*fv‘g'
B ln i an d
1.The Union of India, represented by Secrstary to Government,
Ministry of Home AfPfairs, Dspartment of personnel, New Delhi-110 001.
2, The Union Public Service Commission, raepresented by its Secretary,

Ohoulpur, Shajahan Road, New Delhi, \
N ...Raspondents.
FOR THE APPLICANT Nr&N.Ramwﬂbhan-Rab,#ﬂgﬂﬁﬁggétr-
' . Me<D,Maeffava Reddy, Advqoate,
, Mr.K.Sudhakar Reddy, Advocate.~ .
FOR THE RESPONDENTS : Mr.N.Bhaskara Raao, Addl.CGSC,

CORAM: THE HON'BLE MR.B.N,JAYASIMHA: VICE CHAIRMAN,
THE HON'BLE MR.D.SURYA RAO: MEMBER:{JUDL)

THE TRIBUNAL MADE THE FOLLOWING CRDER;:-

- .ot 3

This case is listed today for further drders;

We have heard the learned counsel for the appligant and Sri
Naram Bhaskar Rao, standing counsel for the Respondents,

Shri Bhaskar Rap states that c-ut-off dats has been constant as
18t Bugust of the ysar from 1948 cnuards and the Government is compe-
tent to determine the eligibility condition for the Civil Examination
and no particular date prescribing as cut off date will satisfy all the
candidates., He alsp states that he neads 12 wesks for filing the
countar. _ . '
The points raised by Shri Bhaskar Rao: can be determined at
?hg tima of final disposal of the case after -the countsr has heen

i ed. : - N

In tha circumstances stated above, by way of further
Interim orders, the respondents are directed to admit the applicant
to take the preliminary examnination scheduled in Juna, 1990 and
in the avent of his succeeding in the preliminary examination, he
should also. be permitted to take the final examinaticn, The result,
howsver, will not be publishad till the disposal of the case, '
Post on 18th June, 1990 for final hearing.

. .\\ .
’ HJ,’. A 4 - . i ’ /"'" X 7K o ¥ n*

s - At~ o
. L N % o .‘,.:;.,‘.?.'e* ﬂﬂU'i

.—.‘- _ .- ] Tl d o 1 i LB 4 . J Far) \
~ o Vige L ) . @%L‘ﬂq-,ﬁn@lg]_?“ - ] \ 7
S e e &J’]*Arrﬁ>Y/<ijﬁ%
T X ':;f,r'lg ~ . ” )

1
- e A
SOpE True ey {7
:

‘3

-~

H—.LJ‘-“.__'J *o. T—_"'Sf = :a-‘;i' .. '-_J:." ;H:j P ’q
Rt D W e om L ey -
" FELE LER.~ A
> G . b R




T =Y
5[5

TYPED BY: . cumpARED :

IN THE CENTRAL ADP’]INISTRATIUE TRIBU—
NAL :HYDERABAD BENCH:HYD.

HON'BLE MR.B. NAJAYASIMHA: v, c., —
!

HON'BLE" MR,D. SURYﬁDRAEI :MEMBER : (JUDL)
AND

"HON'BLE MR,J.NARASIMNA MURTHYEM) (2)
HON'BLE MR.R.BALASUBRAMANIAN:(M)(A)
0ATED: K Ao

ORDER/JUDBMENT: (. ,

A ——

Admitteq and Inmterim dirsctions
issued, '

Alloued.

Dismissed. Bentral Administrative .Tribunal
Disposed o i iract@gq’?‘c‘TCH

‘M.*A. ordered. @’] THAYI930

HYDERABAD BENCH.
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P IN THT CINTRAL AD

INISTRATIVE TRIDUNAL HYDESANAD TENGH HYDE\A?QD
A

NO. 212 of 1390,

Hetwsen - : : Daterd: 30-4-23.
1.C.Jaya Sankar, 2, F.viswanatha Reo
3o Ve Ve Se Ramavatharam, 4.5, Ramakrishna,
S.S.araying, 6, J.Brahma., = ***

MI
g.

Applicants

And
1., The Union of India, reprasanted by Seeretary to chernment,‘f
‘Ministry of Homs Affairs, Department of Parsonnel, Neu Delhi.

2. The Union Puilic Sarvice Commission, rspresented-Pk its
Secretary, Dholpur House, She jahen road, New Delhi,

e . Respondents
' ,“K-Suahqyal -
Counsel For the Applicant ¢ 3ri. Dasari Madhava Reddy, _—

Counsel for the %espondants : Sri:,N.V.Ramana, ﬁxﬁﬁgﬂzfﬁddlcCGSC

B

CORAM: -

Hon'ble Mr., A,S.Gorthi, Administrative Member
Hon'ble Mr. T.Chandrasekhar Reddy, Judicizl Member

The Tribunal made the following order:w . /

The relizf asksd Tor in this application pertaine to the
claim of the applicantefor appsaring hefore the £ivil Service
txamination 1930, Uhen this appiication came un for admission
an interin order was passed allowing the applicantsto appear for
the s:id examination., Learned counsel Far the apnlicantenow ‘
states that the applicantehaving appesred for the said amination
did not oualify thers, & applidation hes thus begome infruc-
tuous, He therafore does not wish to press the 0,7, Hence this

J.A. is dismissed as infructuasus., There shall be no ordsr as to -
costs. ' | '

-

Copy to:- . ‘
1. Sscretary t: Governmant, Ministry of Home Affairs, Dspartmant
of Personnel, Union of India, MNew Delhi-nn? :

2. The Secretery, Union Puslic $arvice Commission, Dholpur —
House, Shajahan-road, New Delhi. . ‘ :

2 A . Sudhakar Reddy o ) "

Je Wne copy to.Srifp.rachavreddy) advocate, CAT, Hyd, "

4,

One copy to Sri; WiVeRamana  Fwoemst/Addl;CGSC, CAT, Hyd.
5. ©Tne spare copy. '
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